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Charan.iit' Chanana, I beg to lay on
the Table:—

(1) A copy of the Commercial
Vehicles (Restriction on Re-sale)
Order, 1981 (Hindi and English
versions) published in Notifieation
No. S.0. 298(E) in Gazette of India
dated the 9th April, 1981, issued
under section 18G of the Industries
(Development and Regulation) Act,
1951. [Placed in Library. See No.

LT-2401/81].

(2) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Indian Plywood Indus-
tries Research Institute, Bangalore,
for the year 1978-79 along with
Audited Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by
the Government on the working of
the Indian Plywood Industiries Re-~
search Institute, Bangalore, for the
year 1978-79.

(3) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the documents men-
tioned at (2) above. [Placed in
Library, See No. LT-2402|81],

Dernr MoToR Vemicres (FourRTH
AMENDMENT) RuULES, 1980 wiTu
STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
I beg to lay on the Table:

(1) A copy of the Delhi Motor
Vehicleg (Fourth Amendment)
Rules, 1980 (Hindi and English ver-
sions) published in Notification No,
SECE. 3(45) |79-Tpt|5577-5604 in
Delhi Gazette dated the 4th June,
1980, under sub-section (4) of sec-
tion 133 of the Motor Vehicles Act,
1939,

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Notifica-

VAISAKHA 3, 1908 (SAKA) LIC.Employees 210

(CA)

tion. [Placeq in Library. See No.
LT-2403/81]

—

COMMITTEE ON PUBLIC UNDER-

TAKINGS
NINETEENTH REPORT AND MINUTES AND
TWELFTH REPORT.

SHRI RAVINDRA VARMA (Bom-
bay North): I beg to present the fol-
lowing Reports (Hindi and English
version) of the Committeg on Public
Undertakings:

(i) Nineteenth Report on Electro-
nicg Corporation of India Ltd. and
Minutes of Sittings of the Commit-
tee relating thereto,

(ii) Twelfth Report on action
taken by Government on the recom-
mendations contained in the Forty-
eighth Report of the Committee
(Sixth Lok Sabha) on International
Airports Authority of India Imba-
lances in the Utilisation of Airports
and in the Operations of Foreign
Airlineg vis-a-vig National Carriers

(Ministry of Tourism and Civil
Aviation),

12.13 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT.fNCE
~

NON-IMPLEMENTATION OF SUPREME
COURT ORDER REGARDANG PAYMENT OF
Bonus To L.I.C. EMPLOYEES

st T faera wream (grfiax):
IS WRRE, W wiawsad
wtF WgA & fawforaa fagg #t o
e wer w1 sy feamr
JrgaT§ WX yvar Far g fF ag
IR CF qIAAT

“Sfrgw §rr fm & FETeay
FT AT FT G F AR T ISGH
AT F 15 WAA, 1951 % SRW
F T o<t Pamafra 7 & o
&1 g
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. SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy Speaker,
8Sir, I rise on a point of order. I am
seeking your guidance in this matter.

We find from the Order Paper of
today that four names are mentioned
in the Calling Attention. Now, Sir,
many other hon, Members have given
notice on this particular subject. 1
would request you to bear with me
for a minute. I seek your guidance.
We gave notices after 10 O'clock yes-
terday. Now, Sir, you will tell me
that our well-established practice is
not to take the notices for considera-
tion if they are received after Ten
O'clock. But I may respectfully
point out that this practice is against
the provision in the rules. It is my
respectful submission that practice
will not take precedence over the
rules. Therefore, my point of order
is this: Please see Rule 197.
Please also see Directions 113(B). I
request you to gee Rule 197, —Explana-
tion (ii) It says:

‘Notices for a sitting received up-
to 10.00 hours shall be deemed to
have been received at 10.00 hours
on that day and a bellot shall be
held to determine the relative
priority of each such notice on the
dame subject. Notices received
after 10.00 hours shall be deemed
to have been given for the next
sitting.’

So, Sir, notices given after 10 hours
will be valid for the next gitting.
They will be valid for the ballot for
this day. Sir, as you now, the ballot
is usually held in the evening. But,
Sir, you have to take into considera-
tion the spirit of this particular pro-
vision—read with Speaker’s Direc-
tion, 113 B. It says:

“Such notices if received after
10.00 hours shall be treated as
noticeg given for the next sitting.”

Upto the time of the ballot, whatever
noticeg are received, they shall have
to be taken into consideration. This
is my respectful submission. Sir, you
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cannot say this is the -well-establish-
ed practice and so on. - Praclice, as
I said, cannot take precedence over
the rules of the House. I seek your
guidance in the matter. I request
You to please see Rule 197.

MR. DEPUTY-SPEAKER: Mr.
Parulekar, just hear me. This point
is already clarified in the Handbook.
I will read this portion: '

“Names of only those Members
are ballotted whose notlices are
receiveq after 10.00 hours on the
last day of the week on which the
House sits and upto 10.00 hours ¢n
the day on which the Notice is
selected by the Speaker.

If notices of more than one matter
are received for the same day, the
Speaker selects one matter...”

You kindly see the Handbook.

SHRI BAPUSAHEB PARULEKAR.
Sir, kindly see 113B—of the Spea-
ket’s Directions: Kinly see this, read
with Rule 197, which I have already
quoted. Sir, apart from the Hand-
book, we are concerned with the
Rules of the House and the Direc-
tions of the Speaker. The provision
is very clear. Under 113B, such
notices, if receiveq after 10.00 hours’
shall be treated ag notices given for
the next sitting.’ Suppose 1 give my
notice for Calling Attention today
after 10 O’clock, it shall he valid to
be ballotted for the subject coming
up tomorrow. Therefore, usually the
ballot ig held in the evening. What
I submit is that the notices received
upto that time should be taken into
account at the time of the ballot.

MR.DEPUTY-SPEAKER: The
ballot is held in the afternoon. This
is g well settled practice and we are
following that. Thiz practice has
already been there. If you are not
convinced, you can come and discuss
this in my Chamber,
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SHRI BAPUSAHEB PARULEKAR:
What ig your ruling op ‘this? .

'MR. DEPUTY SPEAKER; We
following the convention.

SHRI INDRAJIT GUPTA (Basir-
hat);: If a notice is received before
the ballot js taken, why should that
notice be considered invalid? 10
O'clock is no sacrosanci. The point is
that the ballot is taken in the after-
noon. If I give a notice which is
received in proper form in the Office
before the ballot is taken, then it
should not be excluded and it should
be included. These rules are not
sacred and you can change them for
practical convenience.

MR. DEPUTY-SPEAKER: This
point has to be gone into very care-
fully. You have made a point and
we will consider that.

SHRI N. K. SHEJWALKAR
(Gwalior): Sir, I am talking of
something else. Kindly hear me.
My point is that normally what is
contemplated in the rule ig that for
Calling Attention, for the same day,
we have to give notice before 10
O'clock, It is not for the next day.
Therefore, you have to consider
those who give notices before 10
O‘cl Normally the practice js that
the “notices that are received today
are considered for the next day. But
if anybody gives notice before
10 O'clock, then it is valid upto the
time of taking the ballot, There s
nothing wrong.

MR. DEPUTY-SPEAKER: That
is what I have already said, He has
made a right point and we will con-
sider that.

" SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central):
When there are only 4 names ggainst
the Calling Attention, you can consi-
der including one more name. Nor-
mally, you allow 5 persons to speak
on the Calling Attention.
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" MR. DEPUTY-SPEAKER: No, no.
Now, the Statement to be made by
the hon. Finance Minister.

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN):
Yesterday I made a slatement regard-
ing Government’s decision to  pay
Bonus to LIC employees. Hon'ble
Members are aware that an Act was
passed which empowered the Govern-
ment to frame rules with regard to
the service conditions of the employ-
ees and agents of the Corporation, In
pursuance of these powers, rules
were framed placing a ceiling on the
payment of Bonug and D.A. in the
interest of the policy holders and
more economical administration of
the Corporation.

The validity of the Rules was chal-
lenged in the Supreme Court and the
Supreme Court thereupon passed an
order staying the implementation of
the Rules. On the 15.4.1981 the Sup-
reme Court directed the LIC to pay
Bonug according to the termg of 1974
settlements

The Government was advised that
this order, in so far as it amounted to
a direction to pay bonus in contra-
vention of the provision of law which
has not been declared invalid was
not legal. The order also raised far
reaching issues of general importance
as to the scope of judicial power fo
suspend operation of a law and to
issue a mandamus to make payments
in contravention of the provisiong of
a valid ]aw.

In view of these doubts, the Presi-
dent of India was pleased on 21-4-
1981 to make a reference to the Supre-
me Court under Article 143 of the
Constitution on the following issues:

(1) Whether the commencement
of the operation of a  particular
statute is or is not a matter gov-
erned by the termg of the statute
itself?
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(2) Whether it is within the
judical power to suspend the ope-

ration of a statute or is the judicial
power limited to the question of the

validity of the statute?

(3) Whether it ig judicially per-
missible without holding g statute
invalig to give a mandatory injunc-
tion to perform positive acts con-
trary to the provisions of a statute

which is prime faic valid ang has
not been adjudged to be otherwise?
In view of this reference and the
resulting uncertainty as to whether
it is open to the Corporation to make
the payment, the Supreme Court was

moved by the Corporation and by the

Government for suspension and|or
vacation of the interim order of 15-4-
1981.

These petitions were rejected by

the Supreme Court yesterday.

Although the Government enter-
taing doubts as to the correctnesg of
the interim order of 15-4-1981, which
has necsssitated a Presidential re-
ference under Article 143 of the
Constitution, the Government in
order to uphold the rule of law, has
advised the LIC to make payment of
bonus in accordance with the Courts
order. ‘This payment will be for the

fisca] yearg 1978-7% angd 1979-80.

+ft TP qraaA (TRYT)
TR AEET , WA WG A W
s feqr &, 99¥ gar wWwar &,
oar fr § 92y Wt aga I AW
g fie it wiiew, T@@ wag A<
% 13 § W IgF @ A0
Q@ & dar oa o g
HE IAFT WUF  WAAS AL
wrar & AfFT AM-wER Ta
gl 1 FWAT A0 @1 § 7 e
7 fad wwox 91 wfasr Wik ofy
gfasr 1 @ &, afews wav o &
oft ot gfae gt o < &

INSTA WA, WASAT g TEr
g fw aTw feamr @ @ frar w0
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& a1 W wr fi—agi  wwEr
fas o & § % g gwT E
&7 frear ARTET § W o 2
w1 afwa-HaTE §, O AW BT AAYY
g7 &, 99 & wfo ¥ & Wy
qOZqY T—Ig TaT WowT § ) YWY
g WY 9 e § v afev e
¥ A F wg -
qfsqm faeT & § wl quk Jra
FO ®HAK §, v AT H O oww
LR

g AAAT FH IOUN gHT—
g&Y ARy Sra &, afes § waw
FT £qT7 3§ HIT GIT4T 91T § |
&7 1974 ® ¥ favew gaw@r
gur ar A fagd fawr war ar
f& srzarew 77 @ & qrfesr-
greed ¥ fga #1 oura § @ w7 F
4 GHEGT FIY & AL IH GAAS
F1 (€ MG TAFT ¥ gF FFar
qr | qE WE TEIWT F YA
& arg F AT wewre ¥ gy fear
I FAATGT T GHT | A SHA T
13 W&, 1977 ¥ AT HHE,
1977 &F 9T | §9 T #T
wra it faae sfafms e
IRz FTQT AAT AT 1 IE & AT
1976 ¥ TREEr & THE & T
T w “gifeferar me dewde
qFe-1976" T, fowd s
T F AT F TR F A
qEEFR F Ry 1 | W AR
ﬂ'ﬁl’{fmﬂ EﬂoﬂT&oﬁ'u REWH T
TF TR &1 W Fig F AR
« &® qE€ 21 HEAA, 1981 W
T 7€ F g J1 F1 9 qrfw
i/ 7 oF wa ¥ guar fyar fw
wifefedmy R wddmifw & )
gia 7€ 3 frolg & aw 39, Wi 5
7€ 1978 FT VAW THoWTEolTo ¥
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a®e wWife o TR ¥ Wyt Ty
w /T B g9 v fem o wei @
¥ qAM & FEHE FToWLIT )
B & ¥IT GIAT § HT CTHIT &7
wigqe g | 26 7k 1978 F
vy W 8 Aifefedws w1
&ml“%mwﬂmiolﬁ'o
peww A wEAREE g ®E F
wqTF 9 ¥ Afefeaws 7 a1
frmar wF T € 1 11 wRE,
1978 ¥ qA7S 49 ¥ FAM@ &
95 ¥ Pawr frar 1 SE@F AR
Yo ¥ gw fovig & faomw
g ¢ ¥ wdfer AT w1 W
22 waaY, i gefAe g% 1w
WAHR 4f% g0 wko Ho WHA H
g W @ 12 sfewa  aiw
sarwr, faw fafg & awe  frarmn
a9 ¥ PAY 1 10 AT, 1980 ®i
T #1€ 7 go wrfedle wYHYlT
7 fegfrs w7 fean o) w7 & 4@
¥ @rg qAw arifen § WX gwo
Arfodle TEFT Trea wLAT | IFEH
AT AT A FT A Ag T
A faqvay, 1980 ¥ wTWT 7 THAo
uk o Mo ¥ famres Few frdww
gim wid ¥ arfgs w7 &, GwF
WA AT TET AR 1980
¥ Gy 1 wEN wAEAr W
21 8 faweay, 1980 wi giw
1 ¥ THo mEo Mo ¥ faamw
qifew ardy fear 1 @ frewEw,
w1 qFo wrdo Fto ¥ P wF #
foog e qrae w1 1 13 s
1981 Y QAT sacq ¥ wWEEfwn
foar fer gfr 71 & g9 A
¥ wEX &1 qrwa feq stET areY
N7 B qAI7 T fagr K@M

¥y 31 ol 1981 ® Aefdirer
wifes = ord v feqr v 1 2 O%-
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T, # faw gy & we wad
&< fagr | ¥w wifedw » gezara
oFz %7 ®7 ot X figr wmr 1 e
BIINA ATE HI AAT (HqT | FF
9T 24 W4, 1981 W gard g
fem wama & Tee Aifeftwm i
30 W19 &% T§ ¥ Gaeaey wfve
T faar war 1 30 WIN Fi G
gvad g€ @ ¥ ¥ W@ aw
3 WY oF gFger®  w¥ fgava
R ® @A faar a7 oF ¥ feg
WA % BEAT Ag) graT § Afww qaT
wal #i ¥T9T F qUT A o Afelmd-
WF 97 9§ 9T & W A |
2 Wi§ & g & § 0% gET
qrg fear w1 ®gT 5 15 ;A
% A@AE  F WG i WA
arfge & weAT S7vF F 13 Saay
1081 ®1 P w2 § geedfaw
fegr a1 1 13 w¥T 1981 F I Fe-
w7 E AR fe dws w@e
mio!ﬁo % fasrs gﬂ’q e
Zrax &1 fSw 9T 15 v wigA
w2 7 wEI 9w fear faw &
WAHTZ A9 FT Qww Fw & fag
ww fam &1 wwm fagr war Wi Fgr
T fF 22 w9 1981 &F TEWT
WG &1 ST 91fge | @ma g WY
wgr f& oite ofesr @M few
grn fer & weT-urET YAaTE T
g 1 afg oo Wifo o HAwH T
offa wTgar & 5@ Smw s ufw w
wRarfedt & Jow & § ¥y ov

EAT g1 22 W N A AR

¥z @t 1 21 w¥w 1981 Fi A
ay foq ¥ g & woAl SwIw
A 39 71 NS sfeew & qg dww
farr Wl ooefYavee w1 rger feat |
21 9i9 ¥ §f dEivw ¥ g $E

How dAwT TmI R | 22 WO

1981 N giiw ¥ § gwitdew
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# fedlwe &7 fear v qomT o
WET qT, 9% F FET @ | 22
wiw, 1981 % ¥ o3ww Fqw:
ww Tww & | I & F7% gAT &
faw ot s Figorr g€

o wErma ¥ s fefem awaer #
WY HRE FRR & § & 1T T ¥
T owe ¥ uesh ¥ fam
Fifea q dfeam & w98z 143
¥ gy 21 ANE, 1981 F) wE(ST
zrrey #) fafee fe § #ic ged
qor w4t g f& o fadl fedw w
F FqET FT IOV I§ FAA B Q
wal grar wfve g aten fmg &
ar &g wmfe 1 5 @™ wEw ¥
WIT @ & WIGR YaT W=l f®
wa fas 4T sg9 @ V& 9@ I faw
A ¥ %7 ® aerwr o fEogw
giw 1 § 3w T F HAN
TN uwed FC W & ug faeww
frgie a1 1 25 wRET, 1981 ®
HiF Afa § W WMlferws  four
qifaw &1 98 § SEW FE 9T

“When the Attorney General
made the statement before us that
they will comply with the order
of the court by April 15, 1981 we
took him to mean and convey to us
that what would be complied with
is that part of judgement which re-
lateg to the payment of bonus,
although the judgement contem-
lateg source optious like releavant
legislation.....”

™ wE ¥ g feafe w1 faogw
% w7 foar ar | W oA §w
FTMars g aw Al T

Wl HEGR X WYY ¥Ry &
wieE v ¥ Fg7 § fegufr avwr
w7 15 WA«, 1981 F.Wafew. wrdr
*da T ¥ waw ¥ R @
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s wfgm ¥ w(seT 143 ¥
axde Tesh gra el feg @)
N wawEar g A aRg §.. .0
TF §E § SWIT WG I8 siww
FC @BE I ¥ ¥ 57 5 oow
RNaw 7 W1 G AR W G
g @ g | Y g W
gamre feg & 1 fim ) s
ARy T FWT G | WET N W
¥ qfew & wa® o) g, g |
TR FT € FEal qg g 6
WY §7 9 K FET A | ST
g & f& afe Fa @l fE=w
T WX WG S WO ar w9
w e g qaT K & wE &

HEFIE FT FgaT § & s @9
HSIAT WIS € | TH WY X TR
FT AE I fear & f& awsnfat
¥ FoT gﬁl'ﬂ'lﬂ' o wias g Eotal
g0 ¥W aTaT Wigd § | «fww
g S wWEE S OFeade ¥
& fafww waedl N feeedt w
qiE ®v@ § H@TT G¢ FHOT d@
g A v@w & oY § 5 weaadi
¥ ) g% gd 93 § o @sl
Fi W FE N og@w 7 Af
AT W 1 WMFIC F I T N
gt wmé s 0 F faw A
# wwmar Wigwm F AW @R
FE w g # wfed swn
forgs gl aw A feeesl @
@ § I ¥ OY AR E W
freaw &1 w1 § W 8T W
43 § sq0%z 93 § ag wa Qa0
ST &% 7 WY FEA O Ay wrwew
fesmadia g '

% dinded wEm W § o
afeEw = g0 16 9 5 ewer
¥ f@m ¥ WX R4 Wi
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Tefesfrdrms o7 <& 1| wfess 21
frad T T wd R §
e T dafer afan § s
dRa<A a1 fagwr & foed o
wAgL A TATT AFI F o F
FAWIM EFT INT AT W FW T8
R Aol ¥ fgai &1 A Fw @
T FT AEEIGT AR § WK 94
T W I &L ag faw
aRoEodio FT WIAAT @ & &
af:w gadl afen #na & newe @
W gaen & wr g 1 wed Tmdfee
fifewea wiw &z oifedfr & A 2
fofawr st &1 womg w1 2 oW
TOO AWW W A@ WRT & 138
4 & 5 fegraw & fefgw Jow
wfi o T oy § Afew afz fadr
A w ufgw Fad fawar g oA
TAFT AGHT A @ § [ IEA
TN FTHC S 4T ZiaT & 98/F
FSA A q AFT | FEW ¥ S
g f& gadr mT aIEd

& Al wamw & snwar =gl
A owwd @ wEr 5 3@ wiwaen
A% waomifoo ¥ & wErw Y
waet ¢ fow dmg ¥ A yaew
A & & waar g B omeER
W vdge Afsfasdt & sy
g AR s wia ¥ sfe qr §7
AP & T FIAIH & af60 o
AR I AT S gvAEs faga
W OTYT E 9AF I A FLT GV

- ®& gEr Af T fa¥ awa
faqeadt 1 “@r 91 A% #v
W ogwx ged § T w7 wE wgw
TG ST wE 7

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, the hon. Member
hag given- a historical review of all
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that has happened. But he did not
put me any question gt all. I de
not know what I am to answer. If
he wants me to give my version of
the proceedings, it will take another
half an hour. It is not intended that
he will give his version and T should
give my version.

st o faerre qrHE - § @R
& ag 9tat wrgar § g aRe &
fadw W faoig & arasr W
F-AR FIE gra worge-fadnedy
FeH T W AT F TAF TE 8
fir a8 T "og< fader Fw@ 1T
27 afx Y, av I e g
F2 ¥ faorr & arg ot Igwr =Y
wagamr a1 wE?

T 4&FR oar/ fagas T
fora® aga 1 OFT v
T ?

w1 g wiaey & fqr 3¢
vwr w4, FifE ar wgr @ R
qEET wE §, Tq WOR T F
fsia ov wiFT § A FAET WEH
frad o wiwr g, T@fd & ARV
arget § & s we s arfearie
¥ wregw ¥ 3 Gwr &1 o
w4 fr wfrer & orowr Fa0 w9gR
fard agf grr?

SHRI. R. VENKATARAMAN:
Whether we gre anti-labour or pro-
labour iz a matter which will have to
be debated before the people when
we go for elections. But certainly
we had a debate a few months back.
We have got the verdict. So far as
the observance of....(Interruptions)
That is your version. You can go
and say. Unfortunately, we have got
the people on our side.
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- MR, DEPUTY-SPEAKER: This is
calling atiention. This is not g dis-
cussion. Everybody cannot partici-
pate.

(Interruptions)

PROF. P, J. KURIEN (Maveli-
kara): You should give protection
to the members

MR. DEPUTY-SPEAKER: You
are g professor and know the rules.

Mr. Jagpal Singh also knows the
Tules.

SHRI R. VENKATARAMAN: So
far as the observance of the Supre-
me Court order is concerned, it is
the Government's policy that they
should upholq the rule of law. That
is what I stateq yesterday. Even
though we have made a reference and
we have doubts about the validity of
certain things, we have decided to
pay according to the direction of the
court. That settles the matter., 1
want to tell the House what exactly
is the point, The House has passed
a law asking the Government to pay
DA and bonug according to a particu-
lar law. The Supreme Court has
given a direction asking us to pay
differently from that law, Therefore,
a conflicts has grisen as to what exact.
ly Government should do. Should
the Government observe the law
which bag been passed by Parliament
and which hag not been set aside or
should it observe the direction of the
court? In our judgment, we thought
since we are agitating the wvalidity
of the direction in another forum, we
shall observe the direction o the court
and abid by the direction of the Sup-
reme Court. Thig is the gimple point.
All the other points are totally
irrelevant. Whether wou are pro-
labour or we are pro-labour, it will
have to be determined at the market,
not here. ¥You have distorted so many
things anq it will take a lot of time.
You said that the Attorney-General
gave an undertaking. He himself
stated that he did not give an under
taking. Shall T read that portion ¥rom
the Supreme Court's order? Thig i8
the order of the Supreme Court I am
reading:
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“The learned Astorney = Generak
say, that when he made a parti-
cular statement on Jan 13,
1881 on behalf of the - he
hed. in mind was. that the bonug as.
directed by the judement of
November 10, 1080, will ‘be paid to
the employees before 15th April,
1981, gubject to the qualification
that the guantificationg of the amo-
unt will be made in the manner
contemplated by the order and in
accordance w;th the decisfon  pf
the review petition which was
pending.” (Interruptions). You
raised it, You starteqd it.

SHRI INDRAJIT GUPTA (Basir-
hat); You are not a person who gets
irritated gengrally!

SHRI R. VENKATARAMAN: 1 do
not get irritated. You are getting
irritated. Thig is very funy in this
House. They will go on heaping abuse
on the Government and if Govern-
ment replies, then they gay that the
Government is irritated.

SHRI INDRAJIT GUPTA. The
Supreme Court has not accepted your
reply.

SHRI R. VENKATARAMAN: The
Supreme Court hag accepted my re-
ply. Shall 1 read what the Supreme
Court! said:

“Mr. Garg contests thig position,
but we cannot accept that the At-
iorney General is not right in say-
ing today as to what really he in-
tendeq to convey to us on January,
13, 1981.”

This is what the Supreme Court
ctated. :

SHRI INDRAJIT GUPTA: Thig is
not the latest; this is old,

SHRI R. VENKATARAMAN: Mr,
Paswan says, we disobeyed the order.
The Supreme Court itself gayg “We
cannot say that the Attorney General
did not intend to coney what he did
today.” Therefore, there is no ques
tion. A1l that it comes to is, where
we have an Act of Parliament Which
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says that bonus ang DA must be paid
in agcordance with a particular provi-
sion of that Jaw and where there is a
direction which is contrary to that,
which ghould the Government follow?
Therefore, this Government went to
the Supreme Court for g direction
under article 143 of the Constitution.
Meanwhile, they have complied with
the order, because the order itself
says, if the validity of the law is up-
held, the workerg will have to repay
the excess amount taken under this
order.

SHRI CHITTA BASU (Barasat):
1 welcome that part of the statement,
which mentions that the Government
have upheld the rule of law and also
that part of the statement in which
they say ihey have accepted the dir-
ective of the Supreme Court in the
matter of payment of bonus to the
LIC employees. But I have got serious
reservations about the other part of
the gstatement, which is now being
made by the hon. Minister. I take
this opportunity to congratulate the
Supreme Court, because they have
upheld the legitimate cause of the
workers of our country, the entire
working class of our country. I again
take this opportunity to congratulate
the thousands of workers who, by
their united struggle, have forced the
Government to take gome decisions
which we find today.

The gecision of the Government to
pay bonus, as per the directive of
the Supreme Court yesterday, accord-
ing to me, is a vindication of the
judgment of the Supreme Court in
this respect on 10th November 1980.
I think the hon. Minister in grace
si.ould accept that position, he should
accept the judgment of 10th Novem-
ber, 1980. But the tortuous process
throueh which the Government has
ultimately agreed to accept thig posi-
tion, namely, the position of the
judgment of the Supreme Court of
10th November, 1980, is fraught with
grave consequences to the working
class ang the judiciary.
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I want to frame my question on
the basis of the judgment of the
Supreme Court, namely, adherence to
the basic principle of the right to
collective bargaining of the working
clasg of our country. That was one
premise of the judgment; another
premise of the judgment was the
undertaking given by the Attorney-
General of the Government of India
in that case. I do not want tg raise
or rake up old issues; but, since he
has raised them, I want to refer to
them. .. (interruption), I am glad
he goes not want to rake up old
things.

The question of the collective bar-
gaining is the fundamental question
before us, not the question whether
some amount of money is going to be
paid to some section of the working
class of our country. The fundamen-
tal question before us ig the question
of right to collective bargaining and
how the Government ig taking their
position in relation to that.

In this connection, I will parti-
cularly refer to the observation made
by Mr. Justice Iyer:

“The application of the general
maxim as expounded by the English
taxt-books and decisions leave s
in no doubt that the ID Act”

—it means the Industrial Disputes
Act; I hope you understand jt—

“heing a special law, should pre-
vail gver the LIC Aect, which 1s
but a general law.”

The basis of the Supreme Court
judgment of 10th November flows
from that particular premise; whe-
ther the ID Act will prevail or the
LIC Act will prevail. They have up-~
held the view that the Industrial Dis-
putes Act will prevail Now, 1 have
to put my question in this respect.
Thev have accepted the Supreme
Court‘s directive of yesterday. Does
the Government accept the basic pre-
mise of the Supreme Court that the
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Industrial Disputes Act will prevail
Amrd -all industrial relations will be
decided on the basis of the Industrial
ﬂishut-es Act meaning thereby that
all agreements made under the pro-
visions of Industrial Disputes Act
should be honoured by the Govern-
mant, not only in respect of LIC, but
also in respect of public sector under-
takings or wherever the Government
is the employer? Would the Govern-
ment clarify its position with regard
to this particular point regarding the
LIC, that is, the Industrial Disputes
Act? This is my first question.

My second question is this. The
trend is very clear. The position of
the Government of India in_this par-
ticyltar litigation has all along been to
confront the Supreme Court. They
have chosen the path of collision and
aa a matter of fact I do not like to
go to other things. Even the Pre-
sidential reference has Beep a subtle
fevice to scuttle the decision or the
directive of the Supreme Court,

SHRI JYOTIROMY BOSU: Derail

‘S8HRI CHITTA BASU: Derail,
scutlle, negate, put obstacles on the
Supreme Court’s decision in regard
to LIC. Is it justified on the part of
fhe Government, and is it moral on
the part of the Government to take
shelter under the Presidential re-
ference under Article 143 to just
scuttle a decision or g directive of
ik, & preme Court? But this Arti-
cle 143 is not invoked or taken re-
course o when very important issues
are made before the Government to
refer to the Supreme Court ynder
this Article to seek advisory gpinion.
Incidentally, 1 want to mention that
the West Bengal Government rather
requested the Government of Tndia
to refer the dispute between the Agri~
culture Ministry of the Government
of Tndia and the West Bengal Gov-
ernment in regarg t, the sllotment
ang gelivery of wheat and foodgrains
for the food-for-work  programme,
The Government in their wisdom did
not consider it necessary to refer
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the matter under Article 143. But
here, the Government within a few
minutes decideq to refer the matter
under Article 143, The object ig cleas:
The intention iz not bona fide, the
intention is mala fide I would say, to
scuttle the directive of the Supreme
Court in this respect. Ig it moral?
Therefore, the entire trend of the
Government iy evident in this parti-
cular litigation concerning LIC. The
Government has consistently taken a
course of collision against the Sup-
reme Court. This is a dangerous por-
tent. Would the Government assure
that while they upholq the rule of law
they should also uphold the indepen-
dence of the judiciary ang shall not
take to collision course and shall re-
frain from taking recourse to that
dangerous path? Would the Govern-
ment assure that?

My last question is regarding cer-
tain clarification on D.A. That |is
very simple. The case is about the
Notification of thHe Government dated
2nd February 1981 affecting both the
bonus and the dearness allowance.
According to that Notification a ceil-
ing on D.A. was imposed with effect
from February 2, 1981. But the
increase of D.A., was to be given
effect to from February 1, 1981 as
per the settlement of 1971. 1 want
to get it clarified whether the Govern-
ment hag so far given or issued in-
structiong to grant the increase of DA.
which was due from February 1, 1881,
while the notification was to take
effect from February 2, 1981. There-
fore, ceiling on dearness allowance
as per Notification which fhas been
stayed does not relate tq that increase
in D.A. which has become due for the
employees on February 1, 1981 as per
settlement. Has the Government
given necessary instructions for the
release of the same? That is my last
clarification which I want to have
from you.

SHRI R. VENKATARAMAN: With
regard to Chitta Basu's lang and
learned discourse of collective bar-
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gaining, I have nothing fp add. So
far ‘as the Government is conderned,
Government have accepted the direc-
tion of the Supreme Court to pay
bonyg under the terms mentitned in

. that Order viz, if the law is upheld,
it ean be recovered from the employe-
es,

SHRI CHITTA BASU: Again you
are taking up the past.

SHRI R. VENKATARAMAN: This
is the Order, This is what we have
agreed to and what we have accepted.

BSHRI CHITTA BASU: Say, will
you accept?

. SHRI R, VENKATARAMAN: Then
yhe nexi point is......

MR. DEPUTY-SPEAKER: You are
putting words in his mouth.

SHRI R. VENKATARAMAN: He
may say anything,

SHRI CHITTA BASU: That is a
. clear indication. (Interruptions).

SHRI R, VENKATARAMAN: The
" next point which he raised is, is there
any confrontation? I say totally ‘no’.
+ If Shri Chitta Basu wantg to read
intp something, I cannot help. After
: all I am not responsible for the va-
: daries of imagination of Shri Chitta
- Basu. How can I say that he should
not have ideas on this? So far as I
am concerned, so far as Government
is eoncerned, it has no such intention.
It does not want to have any eonfron-
lation. Especially this question has
arisen because according to me there
is a conflict which has developed
either intentionally qr un-intentional-
ly. There aye two things before us.
One is the law which attracts in a
particular way and the other is an
Order which attracts in a different
way, I want that thing to be resolved.
It is only by reference. Under 143
-1t can be done. I may also tell Shri
Chittts Basu that T do not act or the
Government does not act gn its own.
It takeg advice from itg competent
Legal Advisers. It is on the basis of
'legal advice it acts,
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Third point that he hag gaised is
about Trade Uhion's, rights for dear-
ness allowance. This is not a f
to negotiate dearness allowance. I can-
not give any answer to this. If they
have any claims about dearness allow-
ance, they will have to take it in the
usual course with the LIC and then
come to some arrangement with them.

MR. DEPUTY-SPEAKER: Shrimati
Geeta Mukherjee.

SHRIMATI GEETA MUKHERJEE:
(Panskura): The hon. Minister in
his reply said that yesterday he made
a statement on bonug and he has
agreed to pay bonus. I would like to
record that this could have been made
much earlier with grace. He has not
done voluntarily. Thanks to the L.I.C.
employees and above ‘all thanks to
the Supreme Court that this has been
done, This whole thing has really
raised issues which are more seticus
and have graver implications than
those of just making payment of
bonus. Already this question has been
referred to—unilateral violation of
Agreement of 1974 and the violation
of the principle of collective bargain-
ing. I do not know why the Minister
cannot reply to Shri Chitta Basu on
the point as to what wil] be the policy
of the Government in future? Secont-
ly, another most important issue in-
volved is the persistent refusal of the
Govérnment to implement the orders
of the court and even of the Supreme
Court. It was a violation of the assur-
ance given to the Supreme Court by
the Gavernment, through the Attor-
ney-General. There was just now
some debate on this.

I would like to draw your attention
to the order of April 15. By that
time, the Act had long been passed;
the Act was passed already, on March
17. When the 15th April order was
passed, it took intq account the posi-
tion with regard to the Act also. All
these grounds were debated. Not only
that. That order made a very cate-
gorical reference, categorical declara-
tion—I quote:
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“We direct the Life Insurance
Corporation to implement the prder
of this Court dated November 10,
1980 requiring the Life Insurance
Corporation to give effect to the
terms of the settlement of 1974 re-
lating to bonus and to pay the
amount of bonus with interest at
the rate of 12 per cent pep annum
from the date it became due. We
have by order dated April 2, 1981
already suspended the implementa-
tion of the Notification dated Febr-
uary 2, 1981; we recorded i{he un-
dertaking given by the petitioners
through their counsel that in the
event of the writ petitiong failing
the Corporation would be entitled to
make adjustments from the future
emoluments payable to them in case
any other payment is made to them
in terms of the settlement of 1974
We direct the Life Insurance Corpo-
ration to make the payments within
one week from today. This payment
is, of course, subject tq the final re-
sult of the writ petitions.”

Now, the Attorney-General was shown
the draft of this order, at draft stage,
by the Chief Justice. After seeking
the draft, the Attorney-General agreed
to pay within one week. This is the
position. Would the hon. Minister
say that the Attorney-General said,
“We shall not pay”? Is it hig con-
tention? He was shown the order
and he agreed tq comply with the
order, $So it is a persistent case of
refusal to obey the Supreme Court
order.

After that, 22nd April wag the date
for payment of bonus to which the
Government had agreed, as I have
already said. About this reference
unde¢ article 143, this is really a dis-
honest and a mean step. Actually,
it is nothing but a subterfuge ty dis-
obey .the Supreme Court. If the re-
ference was made, how did that come
in the way of implementing the order?
This is also violation of article 144.
The Government j5 supposed to help
in implementing the court order.
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Now, I would like to draw your at-
tention to the latest judgment of the
court where they have made it clear
that all the grounds raised now have
been covered before the last order,
No new grounds were there. Actually,
it was nothing but a subterfuge to
disobey the court order.

In view of this performance of the
Government, I would like to know
whether the Government would apo-
logise to the LIC employees and the
LIC policy-holders also for imposing
a strike on LIC employees without
any reason and causing concern to
the public. May I also know whether
the Government will apologise to the
Supreme Court by dishonouring this
order and violating the court order.
Lastly, I would also like to know whe-
ther the Government will apologise
to Parliament. For filing the last
petition, they could not rely op their
Attorney-General and they took hold
of hon. Ashok Sen who was leading
a “revolution” in West Bengal fo file
the petition, He went without any
papers, reached there in the greatest
hurry. And after all these dismal
performances the Finance Minister
has now agreed to pay bonus ags a
compulsion thereby. By these per-
formances this the Government has
denigrated the Parliament to which
Cabinet is responsible, I would like
to know whether you would apolo-
gise to the Parliament.

13 hrs.

I would also like to know whether
the Government would give up con-
frontation with Public Sector em-
ployees ang give them an opportunity
to contribute in setting right what is
lost in the public sector. |

SHRI R. VENKATARAMAN: M.
Deputy Speaker, Sir, the Hon. Member
has used some very strong language.
I am a chivalrous person. I do not
repeat it, - :

Now she has raised only two .points.
The first .point she made was that I
should give an opinion as to the vali-
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dity of the collective bargaining vis-
a-vis legislation and so on. Sq long
as I am a Member of Government,
I cannot do that. It must be lefi to
the cowrt., If Smt. Geeta Mukherjee
wants to consult me privately as the
Editor of the Labour Law Journal, I
will give scme advice to her. (Inter-
ruptions),

MR. DEPUTY-SPEAKER: Mr. Ven-
kataraman reads some other journal.

SHRI R. VENKATARAMAN: She
does nol read my journal

The swueond point is that there was
a violation of an undertaking. I re-
peat once again that there has been
no violation of -any undertaking given
by either the Attorney-General or the
Government.

The third point she made is that
Government under Article 144 must
enforce,.......

SHRIMATI GEETA MUKHERJEE:
If Government would not comply with
the order, what did you say that for?

SHRI R. VENKATARAMAN: I do
not know if Shrimati Geeta Mukher-
jee was present in the court or not.
The Attorney General did not say
anything, He was instructed not to
say anything and he did not say any-
thing,

SHRI JYOTIRMOY BOSU:
golden rule.

It is a

SHRI R. VENKATARAMAN: Sil-
ence is golden, especially in these
ecircumstances. (Interruptions).

The third point which the Hon.
Member made was that under Article
144 of the Constitution, you fhave to
carry ouf the law enacted by the
Supreme Court. We do it. We have
done it and it does not mean that we
cannot file an appeal or a revision,
Fhere is a provision that when we are
not satisfied with a particular judz-
ment, it is the right of everybody in
cluding the Government to file an
.:pﬁaﬂ or a l‘EV'lew or tak& recourse
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(CA)
to some other proceedings, Lastly, ghe
mentioned about Shri Asihok Sen be-
ing engaged. Now an occasion had
arisen where we have to engage two
different persons, one for the Govern-
ment and one for the LIC. So long,
if they have been appearing, the same
person was appearing for both. Now
since the stand was likely to be dif-
ferent, therefore, the Gavernment
was represented by the Attorney-
General and the LIC was represented
by a very brilliant lawyer Mr. Ashok
Sen who was himself a Law Minister
for nearly 10 years (Interruptions).
He is now the President of the Sup-
reme Couri Bar and an acknowledged
leader. (Intrruptions).

I have answered all the points
which Smt. Geetas Mukherjee raised.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, this whole thing is
nauseating. It not only shows their
intense anti-working class attitude but
this also reveals another very interes-
ting thing which is of great interest
to the Opposition namely that the
Governmenti js a leaderless mass. They
have np coordination. I know the ob-
ject, the trick to kill iime; they came
at 200 pm. cn the previous day, on
ihe 21st, when the money was due
{o be paid to the employees on the
22nd; and they had to e¢all an extra-
ordinary Cabinet meeting to discuss
and decide about these things. Now,
Mr. Deputy-Speaker, what a difference
between, what I asked yesterday, pub-
lic ownership and private ownership.
Private ownership is guided by only
the profit maotive and pulllic owner-

“ship should be meaning the profit and

welfare for all concerned. Here ig an
organisation which is a public gector

‘organisation, and in g public sector

organisation, they are not only- con-
fronting the judiciary, bypassing the
judiciary, hoodwinking the judiciary,

.but they are taking recourse to im-

moral methods also. What do they do

.in certain other areas? They employ

people in government offices; gnd they
usuanviomethemtnﬁoonabmk
after 90 days, I think, Why? They
want to forfeit the right of those
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persons to become permanent, The.

Gavernment frames laws on the one
hand and on the other hand they
-cheat the law by taking recourse to
this cheating method. That is exactly
what this Government is. It jsnot a
_civilized Government; I am using a
wery strong word; they are not worth
‘®eing called a civilized government;
if the Government ig a civilized Gov-
ernment, they have nat only to care
for the rule of law but they have to
see that they are not called immoral.
Here is a case where they have not
oy been doing Tlegal things ‘bub
they fhave been immoral. Credibility
is something which is not to be seen
on theip door-plate; that hag been
given a go-by. Ng credxbllity In &
democratic set-up—you claim to be in
a democracy—if you do not enjoy the
credibility, you should not be in the
Government, I am surprised that =2
person like you, Mr. Venkataraman-
although you are surrounded by...**
you have been a party to this sort of
‘nefarious activity....

MR.. DEPUTY-SPEAKER: Yot
should not use that word. It will not
go on reccrd. (Interruptions)

SHRI CHIRANJI LAL SHARMA
(Karnal): The use of such words
must be deprecated.

‘'MR. DEPUTY-SPEAKER: 1 have
said.

(Interruptions)

SHRI R. VENKATARAMAN: I can

answer.

SHRI JOYTIRMOY BOSU: Is the
law and order situation in the coun-
Ary not such? When he travels by
‘the GT. Express, doe he not pass
thiough dacoit-infésted areas? All-
right. I can understand it.. (Inter-
ruptions)

SHRY! R vmrmm 1
can' ﬁke cage -of: myself. - '

SERk AN VIRBINGH (Kaiser-
#a%i) Hawe:you only sald that it s
Dbkt be Eken downt Wil you ins-
Ceeth

*Moj mﬁ. '
- Expuiiifed. ‘e ordered by the
~qbir,

.
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truct the senior Member like hm:. not

to use such words?

MR. DEPUTY-SPEAKER: That is
al] right. I have already said.

SHRI JYOTIRMOY BOSU: What do
they dq in the process? In order to
please the private sector, the master-
contributors and people sitting nearer
Reagan, what did they do? They com-
pelled the LIC employees to take re-
course to strike, What ig the quantum.
of economic loss? And who will bear
the responsibility Mr. Venkataraman,
you, amongst yourselves in the Cabi-
net, be honest enough to fix the res-
ponsibility, and the man who has heen
responsible for compelling the LIC
Employees to go to court and take
recourse to strike should resign, Let

us see that you set a good example in
that.

And what more have you done? Yous
have dragged the** Rashtrapati to
confront the judiciary**...(In'cr-
ruptions).

SHRI R. VENKATARAMAN: What-
ever the President does is the act
of the' Government. It is only done in
the name of President. Therefore,
all your attack can be on the Govern-
ment, Please save the President,

SHRI JYOTIRMOY BOSU: I have
not named him. I have not named
him. Please listen....(Interruptions)

MR. DEPUTY-SPEAKER: Why do
yeu hear all that?

SHRI JYOTIRMOY BOSU: Mr
Venkataraman, why do we debate on
the President's Address?....(Inber-
ruptions) : '

ANHONMEW Ymcaﬂum
bu-.u."

m.mmam Ro; -no.
erdhznummmﬂ
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SHRI JYOTIRMOY BOSU: While
debating on President’s Address, don't
we criticise?. .,

SHRI R. VENKATARAMAN: I am
surprised that a senjior Member like
you should say that. All acts of the
Government are done in the name of
the President.

SHRI JYOTIRMOY BOSU: Agreed.

' SHRI R. VENKATARAMAN: There-
fore, your attack should be on the
government and not on the President.

SHRI JYOTIRMOY BOSU: So, the
question is... (Interruptions) Why
don’t you ask your chaps to do a
little more home work and come
her?.... (Interruptions) Oh,0h, we
have seen many such** like you...
(Interruptions)

Now, they are confranting the Judi-
ciary. Sir, I must congratulate these
three Judges, Mr. Justice S. C. Gupta,
Mr, Justice Pathak and Mr. Justice
Chinnappa Reddy, for giving a judg-
ment befitting the Supreme Court of
this great country. But they are con-
fronting, Why? Sir, why are there
vacancies? Because they want Judges
to be commanded by the executive.
So they are not getting such persons
so easily and there are vacancies and
64 lakhs of pending cases in the
High Courts,

Mr, Ashok Sen, when fe appeared
at 2 O'clock, said ‘I am the Special
Attorney-General’. I knew under
what provision a Special Attorney-
General is appointed, This is what I
have been told and I do not go tq the
Supreme Court. He comes and says,
‘Since the President is going to make
a reference to you, therefore, you
stop the implementation of the order
of 15th April’

Now, Sir, this is a serious breaeh of
"trust and betrayal of the werking class
and scant regarnd for the -agreemenis
w‘luch they hnve signed themselves.

**Expunged a4 ordered by the Chair.
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Fortunately the Supreme Court has
given a slap on their face and if they
have any shame, they will restrain
themselves from doing this sart of
thing in future. It is not only thet
they lose credibility but they do mot
deserve credibility. They are drain-
ing the country's economy—the strike
period and the legal expenses—fantas-
tic legal expenses.

What do they say in {ne order of
22nd?

“The prayer made in this appli-
cation for suspension/vacation of
the interim order that was made on
15th April 1981—these are really
applications for review of the afore-
said order. The grounds urged be-
fore us to-day are the same that
were argued before we made that
order, Pendency of the President’s
reference constitutes no sufficient
ground for reviewing the order.”

What more insult can a Government
have?... What more insult can g Gov-
ernment have? This is how things
happen and how it has come to this
stage.

In a nutshell, in 1974 they entered
into an agreement in which they set-
tled about all the terms and conditions
of service—DA, salary, allowances,
gratuity, leave and hours of work.
Everything has been included. That
came to be known as g bilateral
agreement, It ig not a unflateral
agreement. You agreed. Then sud-
denly a cut was impased and the LIC
employees had to go to the Calcutta
High Court and then to the Supreme
Court and then the judgment of 10th
November 1980 came. It wag not im-
plemented. And, to circumvent thab
judgment of 10th November 1280, this
Government promulgated the ardin-
ance of 81st of January 1981 when the
House was due to sit within a short
time. Now, you have said, Mr. Vm-

meautfor? Did not the ordinance
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‘have the same power as the law has?
You enacted the law yourself—from
behind, When this debate on L.IC,
‘business took place, it was clearly
pointed out—my friend, Shri Indrajit
Gupta will bear me out—“As this

matter js pending before the Supreme

Court, please do not bring this Bill

for an enactment; let ug wait and see

what the Supreme Court judgment
says”. But, it was bulldozed( we op-
posed it and said that this Bill should
not be enacted till the Supreme Court
pronuounced its judgment, But, that
‘was not done.

. Now, on 15th of April, the Supreme
Court ordered you to give eflect to
the terms of the settlement cof 1974
relating to bonus—to pay the amount
of bonug with interest—ete., ete. but
you scuttled thal. They go one day
vefore the last date of payment at 2
p.m. when mosy of the senior advo-
cates had done their filing business
ang retired to their chamber--what a
wonderful way of working! This was
done by the village crooks. But, I
do not know how the Government of
India suddenly started taking that
step. The Government of India jssu-
ed the notification on 2nd February
1981 on the basis of the Ordinance
affecting the rights of the LI.C. em-
ployees to receive bonus as per the
settlement of 24th January 1974 and
the gaid notification also imposed a
ceiling on the D.A. with effect from
2-2-1981, Is this not{ correct. M.
Venkataraman? Kindly say ‘Yes’ or
“No’. The Supreme Court. by its
‘order, dated 15th April 1981, stayed
the operation of the negotiations and
asked the L.I.C. 1o continue the im-
pementation of the 1974 settlement.
‘I‘he JGovernment has announced in
t'he Lok Sabha— you have done it
yesterday. We are glad _that your
game, your dirty game, has been ex-
posed. You have given =a slap on
the face of the working class peuple
and we congratulate the judiciary
that at least this time they have been
itaken a hold and honest stand. (In-
ferruptions). ‘

AFRIL 23, 1981

' L.I.C. Employees
(C.A)

My specific question to Mr. Ven-
kataraman Avargal ig this. What
about the bonus for 1980-81 which has
become due to be paid by 30th Aprﬂ,
19817

(2) The D. A. which increased
from 1st February 1981, you are hold-
ing the priceling according to the
election manifesto, the massive man-
date, prior to the notification, has not
yet been. paid to the employees. Why
have you not paid it and when do you
want to pay it?

I want a clear anq categorical reply
10 these two questions,

SHRI R. VENKATARAMAN: Sir,
Shri Bosu is always very pungent In
fact he hds wused harsh language.
Even things which could bz but ele-
gantly, he must put very harshly.

SHRI JYOTIRMOY BOSU: I am
noi used io greasing the nalm. That
is the whole trouble,

SHRI R. VENKATARAMAN: He
thinks that the deeision of the
Supreme Court or the High Court is
a slap on the Government. There are
s0 many decisions given-——those in
favour and those against the Govern-
meni—but to say that this iy a slap
on the face of the Government or

. some other part of the Government is
.not a very dignified Ilanguage. (In-

terruptions).

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol). Don't take
cognisance of his words.

qUAR ATH WHETH

SHR] R. VENKATARAMAN: Sir,
1 would also go further and say that

‘the’ Allahsbad High Court gave a de-
‘cision upholding the agreement and.

invalidating this law in 1878,
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. Theqn the Government went in ap~
peal against that decision—not this
Government but the Janata Govern-
ment which now pleads so much for
the socalled sanctity of collective
bhargaining.

SHRI JYOTIRMOY BOSU: We
opposed it.

SHRI R. VENKATARAMAN: What
is the point in saying that now? You
were one of the strongest supporters
of the then Government. There are
people who come with different stories
afterwards. In fact, when I con-
fronted Shri Fernandeg and Shri
Madhu Dandavate as to why as Mem-
bers of the Cabinet they allowed an
appeal to be filed when they were so
cloquently pleading for the sanctity
of the collective bargaining agree-
ment, they said they did not agree
with it. They opposed it. I trust
that they are very hon'ble people but
the Parliamentary practice is that if
you do not agree with Government
then you must resign. If wou did
not resign then it means that you did
not prol.ast,

SHRI JYOTIRMOY BOSU: We
were nct in the Government.

SHRI R. VENKATARAMAN:
Therefore, this argument that it is
something which goes against the col-
lective bargaining agreement is incor-
vect because the fixing of dearness
allowance without ceiling or fixing of
a bonuy contrary to the bonus laws
for one particular class of persons is
contrary to the national policy with
regard lo wages. 1 want to make that
very clear,

SHR1 INDRAJIT GUPTA: Which
section of employees has got ceiling
.on dearnesg alowance in this coun-
try? There is no ceiling on dearness
allowance for any sectiom.

SHRI R, VENKATARAMAN: In
the bauks we have fixegd Rs. 15.80 as
4 ceiling. In certain other categories
we have fixed a ceiling. But this is
one class where there is no ceiling

VAISAKHA 3, 1903 (SAKA) L.I.C. Employees 94.9

(C4)

and deagness allowance got by some
of the Clasg III empoyees is above
Rs. 2,000. You may support it, This
Government will not suppori it. We
are determined to control it. That is
why we brought this legislation.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Sir, Mr. Ramamurthy
and Shri Fernandes at Bangalore
made the formula for value of a point
to be 1.30 for rise of every point in
dearness allowance and Mr. Indirajit
Gupta is also a parly to this decision
at Bangalore. They wanted it to be
a national policy.

SHRI R. VENKATARAMAN: Don't
disturb me. If the principle of equal
pay for equal work applie; to mini-
mum then if Tust also apply to the
maximum, Therefore, Government
after very careful consideration has
taken this decision that as a matter of
national wage policy one or a few
areas should not become high wage
packet islands. That is why this
legislation has been brought and we
have not done anything which has
brought them fA¥ly -®own. We have
put them on par with the Bank em-
ployees and those governed by the
Bonus Act. Therefore, we have not
done anything which hurtg or in any
way does any wrong to a particular
class. We have brought them on
par with other fairly placed em-
ployees. This is the position. Gov-
ernment is right if their policy  is
that they must have a ceiling on these
things. They are entitled {o bring a
law and they brought it.

The Supreme Court also said that
this 1974 agreement will be valid
until it is get aside by another agree-
ment or an adjudication or relevant
legislation. I am reading from the _
Supreme Court judgement:

“In view of the opinioun expressed
by the majorily, the appeal is dis-
missed with costs to the first, second
and third respondents, ang the

_ “Transfer Petition No, 1 of 1979 stands

allowed in so far that a writ will

_ issue to the Life Insurance Cor-

poration directing it to give effect
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to the terms of the settlements of
1874 relating to bonug until super-
seded by a fresh settlement, an in-
dustria] award or relevant legisla-
tion.”

We have passed thig relevant legisla-
tion., Therefore, to say that we have
done something contrary to what the
Supreme Court said is incorrect. We
have passed a legislation. They have
said it can be modified by relevant
legislation.

Then, Sir, Shri Jyotirmoy Bosu
said: ‘You have passed a law against
our wishes. Of course, in every de-
mocracy, the majority passes the law.

SHRI JYOTIRMOY BOSU: Sir, 1
stand on a point of order.

SHRI R. VENKATARAMAN. 1 al-
ways yield. You can say whatever
you want to say.

SHRI JYOTTROMY BOSU: You are
tired. gir, we do not quote the Com-
mittee proceedings on the floor of the
House. Sir, that is the convention.
1 will not quote what is said in the
B.A.C. But I would like to submit
that the Members who took part in
the discussion made certain points.
Some of ug said clearly that since the
matter is pending before the Supreme
Court it should not come up on the
floor of the House. W, repeatedly
said this, But the Government bul-
ldozed, because they have get the
majority in the Committee.

SHRI R. VENKATARAMAN: Mr.
Deputy Speaker, our country’s con-
stitution has not given any veto to
the opposition. The majority is en-
titled to bring a law which is within
the framework of the Constitution.
‘WMerely because Mr. Jyotirmoy Bosu
does not like it, we cannot hold it
back, Ang the law ig ‘according to
‘the very decision of the Supreme
" Court @nd the judgment of the Sup-
reme Court, which says that it can
be. set aside by another award, an-
other agreement or by a relevant
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egisiation. I fail to see why they
challenge this legislation at all.

I want to make it clear that there
is no question of any impropriety in-
volved in it.

Of course, he has used some strong
language—immoral, illegal, this, that
and the other. 1 can only say that
there is no impropriety involved in
that,

Another matter which Mr, Jyotir-
moy Bosu raised was about Dearness
Allowance. This js a matter for
negotiation between the management
and the employees. Government can-
not be calleq into such disputes bet-
ween the Management and Labour.

SHRI JYOTIRMOY BOSU: Sir, |
request your permission to seek some
clarifications. The hon. Minister has
to reply to the questions raised on
Calling Attention by Members. My
question js: (a) What about the
bonug for 1980-81 which has become
due on 30-4-817 (b) The D.A. has
been increased from 1st February,
1981. My question is, why it has not
been paid to them. When doeg he
propose to pay the same? These are
my questions.

SHRI R, VENKATARAMAN: These
are matters between the Employees
and the Life Insurance Corporation
and Government does not come into
the picture at this stage.

1326 hrs.

STATEMENT RE. ATTACK ON
INCOME TAX OFFICERS ENGAGED
IN SEARCH AND SEIZURE IN CER-

TAIN PREMISES IN SRINAGAR '

MR. DEPUTY-SPEAKER: Now
tbe!‘immelﬁniner will make @
statement on the attack on Imsbme.
h:Oﬁeer.dﬂMdinigﬂr an@t
Prlﬂﬂmh&i-

vy



